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Shri Yuvraj Sharma, Ms. Bhumika Popli and Ms. Shruti Agarwal, advocates for 

the appellant 
 

Shri Bhagwat Dayal, authorized representatives of the department 
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ORDER 

 
 

 The impugned order dated 08.01.2024 passed by the Commissioner 

in so far as it concerns the appellant is set aside and the appeal is 

allowed. For order see order of date passed in Customs Appeal No. 51904 

of 2024. 

 

 

                                                         (JUSTICE DILIP GUPTA)   
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